Mr. Speaker: He cannot raise it
separately like this. I will certainly
consider it. There are 50 many Call
Attention Notices. Papers to be laid.

1237 hre
PAPERS LAID OXN THE TABLE
Ecovn-=~ Sumvey

‘The Deputy Prime Minisler and
Minisier of Financy (Shri Morarf
Desal}: [ beg to lay on the Table a
topy of 'Economic Survey' 19GC-d7.
[Placed wn Library. See No. LT-338/
aT).

ANNUAL RxporRt OF NATONAL Couscm
or EpucATioNAL HReseamcx
Traumine

The Minister of Education (Dr.
Triguan Sem): | beg to lay on the
Tablc a copy of ihe Annusi Repor) of
the National Council of Educational
Rescarcth and Training, New Delh, {r
the year 1964.85, alongwith the
Annual Accounis and the Audit Re-
port thereon [Placed in Library. See
No. LT-337:67).

AND

AcTion TARKN UN Assumances

JYAISTHA 3, 1889 {SAKA)

during the varicus sessions of Lok.
Babha:
Fourth Lok Sabha

1. Supplementary Statement No. I—
First Session, 1067.

Third Lok Sabha

2. Supplementary Statement

No..
IIl—Sixteenth Session, 1966.
3. Supplementary Statement No.
Vi—Fifteenth Session, 1966,
4. Supplementary Stalement Neo.
X—Fourteenth Session 1066,
5. Supplementary Statement No.
XI1—Thirteenth Session, 1965,
€. Supplementary Sulement No.

XXVI—Seventh Session 1964.

(Placed in Library. See No. LT-338/
87].

Shri S. M Banerjee (Kanpur): Sit,
during the last session, some assur-
ances were given. There was an
assurance given about certain irregu-
larities committed by the Aminchand
Pyarelal tirm in Kashmir and we weTe
told that some statement will be
made. I would only request the hon.
Minster, through yYou, that if the
assurances are gaven. w0t those assur-
ances be fulfilled

Mr. Speaker: There 15 the Assur-
ancey Committee. Thex are looking
into it, I suppore.

Reroar oF FEQUIRY ON ACCITENT AT
Mixe v Hassax Drstrcr

The Minister of State in the Minis-
try of Labeur, Employment and Re-
habiliation [Shri L. N. Mishra): I
mmh,mun'hhlenuwnl!h-
port of Enquiry on the fatal accident
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[Shri L. N. Mishra}
at Sri Venkateshwara Mica and Beryl
Mine in Hassan district occurred on
the 25th December, 1966. [Placeq in
Library. See No, LT-339/67].

NoTrricaTioNs uNbER Dsiiz Rerorms
Act, ALl INDIA Semvicrs Act, T,

The Minister of Stage in the Minls-
try of Home Affalrg (Shri Vidya
c“mi:lbe‘tgm-].y on
the Table:

(i) m copy each of the following
Notifications under sub-section {3)
uf section 191 of the Delhi Land
. Reformg Act, 1964:

(a) The Delhi Land Reforms
(Amendment) Rules 1568
published in Notification No.
F.(3)LRO. 66 in Delh:
Gazette dated the B8th July,
1966,

(b) The Delhi Land Reforms

(Amendment) Rules, 1988
published in Notification No.
Fi{4)L.R.O."66, in Delhi

Gazette dated the 8th July,
1966. [Placed in Library.
See No. LT-131/87].

(i} A copy each of the following

Notifications under sub-section (3)

- of section 3 of the A]] India Ser-
vices Act, 1951:

fa) The Indian Forest Service
(Fixation of Cadre Strength)
Regulations, 1088, published
in Notification No. G.5.R
1672 in Gazette of India dated
the Blst October, 1968.

{b) The Indian Forest BService
(Fixation of Cadre Strength)
Amendment Regulations, 1988,
published in Notification No.
GSR. 1678 in Gazette of
India dated the 31st October,
1900,

- (e) The Indisn Forest BService
(Appointment by Promotion)
Regulations, 1988, published
in Notiicalion No. GSR.

1774 in Gezeite of Indls Sated

MAY 24, 1967

Papers Laid e
the 30th November, 1984.

(d) The Indian Forest Bervice
(Fixation of Cadre Etrength)
Second Amendment Reguls-
tions, 1986, published in Noti-
fication No. G.SR. 17 in
Gazette of Indla dated the 7th
Janusry, 1967, (Placed in
Library. See No, LT-134{87].

{e) The Indian Forest Service
(Redruitment) Amendmant
Rules, 1967, published in Noti-
fication No. G.S.R 387 in
Gazette of Indla dated the
25th March, 1967, [Placed in
Library. See No. LT-233/67).

{f) G.SR. 28 publisheq in Gazette
of India dated the 7th Janu-
ary, 1967, making certain
amendment to Schedule 111 1o
the Indian Administrative
Service (Pay) Rules, 1954,

() GSR. 347 published in
Gazette of India dateg the
18h March, 1967, making cer-
tain amendment to Schedule
111 to the Indian Administra-
tive (Pay) Rules, 1084.

(h) GSR. 348 published in
Gazette of India dated the

Il to the Indian Administra.
live Service (Pay) Rules, 1054.

(2) 1 alo Iny on the Table:

(1) a eopy each of the follow-
ing Notifications wunder  sub-
section (2) of section 3 of the
All India Services Act 1981:—



